FORM G

INVITATION FOR 28 EXPRESSION OF INTEREST FOR SHREE AMBIKA IMPEX
LIMITED OPERATING IN TRADING OF METALS AT NEW DELHI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS

1. | Name of the corporate debtor along Shree Ambika Impex Limited
with PAN & CIN/ LLP No. PAN: AAGCS3094K &

CIN No. U51420DL1996PLC076268

2. | Address of the registered office 316 B.D. Chamber, 10/54 D.B. Gupta

Road, Karol Bagh, Delhi- 110005

3. | URL of website NA

4. | Details of place where majority of fixed | Fixed assets are located at 316 B.D.
assets are located Chamber, 10/54 D.B. Gupta Road, Karol

Bagh, Central Delhi, Delhi- 110005 &
Flat No. 101 Ambika Apartments,
Sector-14 Rohini, New Delhi-110085.

5. | Installed capacity of main products/ Not Applicable. Its Trading Company
services

6. | Quantity and value of main products/ Turnover of Rs. 10,47,70,000/- as on
services sold in last financial year 31.03.2024 as per last Un- Audited

Balance Sheet.

7. | Number of employees/ workmen NIL

8. | Further details including last available | The same can be obtained by the
financial statements (with schedules) of | Prospective Resolution Applicants from
two years, lists of creditors are available | cirp.sail@gmail.com
at URL:

9. | Eligibility for resolution applicants The same can be obtained by the
under section 25(2)(h) of the Code is Prospective Resolution Applicants from
available at URL: cirp.sail@gmail.com.

10. Last date for receipt of expression of 27122004
interest

11. | Date ofl‘ssue ofpr(?wswnal' list of 30.12.2024
prospective resolution applicants

12. | Last da.te' for subm1s510n of objections 04.01.2025
to provisional list

13. | Date of issue of final list of prospective 06.01.2025
resolution applicants

14. | Date of issue of information
memorandum, eva}uation matrix and 10.01.2025
request for resolution plans to
prospective resolution applicants

15. | Last date for submission of resolution 10.02. 2025. CIRP expiring on 19.01.2025,
plans Extension applied for 90 days.

16. | Process email id to submit Expression cirp.sail@gmail.co
of Interest

RAM PHAL BHARDWAIJ ( ; 7
IBBI Registration No. IBBI/ IPA-001/1P-P01308/2018-19/12053

Address: 310/25, Onkar Nagar- B, Tri-Nagar, Delhi- 110035
For Shree Ambika Impex Limited
Date: 12.12.2024

Place: Delhi
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Form Mo, INC-26
[Fursuant to rule 30 the Companies
{Incarporalicn) Bules, 2014]
Advertisement 1o be published in the
rewspaper for change of regisiered office
off {he comgrany from one stale lo anolhes
Befora the Central Government
{HONELE REGIONAL DIRECTOR
MORTHERN REGHIM, NEW DELHI)
Inthe matter of sub-aacton (4) of Secticn 13
i ﬁ(ll'l'lﬁl:’:ﬂlﬂs At 2013 and clausa (&) af
sub-rube (5) of nde 30 of the Companies
{incorporation) Hules, 2014
AP
In the matter of Thade Shree Microcare
Services Foundation (“Company™)
having ds regislersd office al Cia, Ashok,
VPO-Fawaldhi, Post-Pana, Tehsd-Chaskhi
Diadr, Charkhl Daded Hag-ll, Bhiwanl, Cadrl,
Haryana. India, 127308
veee e Patitioner
Mobca s hereiy given Lo e Ganaral Pubilic
that the Company proposes fo maka
application to the Central Governmeant
(o delagalad 16 Hegional [Diteclor)
under section 13 of the Companies A,
2013 sesking confirmaticn of alteration of
the Memarandwn of Assoclaton af he
Company m tarme of the special resolution
passed at the Extra ofdinary general
meeting held on Gdih November, 2024 (o
anabla the Company to change its
Registered Office rom “State of Haryana'
ko “State of Uttar Pradesh’
Any person whose inberest is likely fo be
affected by e proposed change af lhe
registerad  office of the Company may
deliver either on the MCA-21 portal
iwwwomea, gav.in) by liling  |6vesior
complaint form or cause to be delivered or
send by registerad post of his'her objectons
supporied by 2 affidasl Sating the nadurg
of hisfhiar inferast and grounds of opposition
tn ihe Raglonal Director Marhem Regioa, a
the sddress B-2 Weng, 2nd Moo, M
Deendayal Antyodays Bhawan, 2nd floor,
CEO Cormples, Mew Delhi - 110003, (ndia,
within 14 {fourtean) days of he date of
pubdication of this notice with 8 copy to the
applican| Company @l It regstérad office al
the addrass mantionad balow
Cia, Ashok, VPO-Rawaldhl, Post-Pans,
Tehsil-Charkhl Beedri, Shaskhe Dadr H:'.-:__;-ii.
Bheevani, Dadr, Haryana. India, 127306
India
For And on Behall of the Applican!
Thade Shree Microcara
Services Foundation
sdl- Siyaram Singh
Driractor
DIN: (B BE2 32

Place - Haryana
Dt 1171272024

FORM G

INVITATION FOR 2ND EXPRESSION OF INTEREST FOR
SHREE AMBIKA IMPEX LIMITED

OPERATING IN TRADING OF METALS AT NEW DELHI
(Under sub-regulation (1) of Regulation 36A of the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

Relevant Particulars
1. Name of the corporate debtor Shree Ambika Impex Limited
along with PAN & CIN/ LLP No. PAN: AAGCS3094K &
CIN No. U51420DL1996PLC0O76268

| 316 B.D. Chamber, 10/54 D.B. Gupta Road,

| | Karol Bagh, Delhi- 110005

3. URL of website NA

4. | Details of place where majority | Fixed assets are located at 316 B.D. Chamber,

of fixed assets are located 10/54 D.B. Gupta Road, Karol Bagh, Central
Delhi, Delhi- 110005 & Flat No. 101 Ambika
Apartments, Sector-14 Rohini, New DeIhi—110085_

2. | Address of the registered office

5. | Installed capacity of main | Not Applicable. Its Trading Company
| products/ services |
6. Quantity and value of main Turnover of Rs. 10,47,70,000/- as on

products/ services sold in last 31.03.2024 as per last Un- Audited
| financial year | Balance Sheet.
7. Number of employees/ workmen | NIL
8. | Further details including last | The same can be obtained by the Prospective
available financial statements Resolution Applicants from
(with schedules) of two years, lists | cirp.sail@gmail.com
| of creditors are available at URL: |
9. Eligibility for resolution applicants | The same can be obtained by the Prospective
under section 25(2)(h) of the Resolution Applicants from
Code is available at URL: cirp.sail@gmail.com.
10. | Last date for receipt of expression | 27.12.2024 J
| of interest |
11. Date of issue of provisional list of |30.12.2024
prospective resolution applicants

12. | Last date for submission of |04.01.2025
| objections to provisional list |

13. Date of issue of final list of 06.01.2025
| prospective resolution applicants |

14. Date of issue of information 10.01.2025

memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants
15. | Last date for submission of
| resolution plans
16. Process email id to submit
Expression of Interest

Date: 12.12.2024
Place: Delhi

| 10.02. 2025. CIRP expiring on 19.01.2025,
| Extension applied for 90 days.
cirp.sail@gmail.co

RAM PHAL BHARDWAJ

IBBI Registration No. IBBI/ IPA-001/IP-P01308/2018-19/12053
Address: 310/25, Onkar Nagar- B, Tri-Nagar, Delhi- 110035

For Shree Ambika Impex Limited

RSETIY

JOB
Rural Self Employment

ANNOUNCEMENT
Training Institutes

Powering Rural Entreprer;eurship Canara Bank Rural Self Employment Training Institute, Hapur (Uttar Pradesh)

&) saTYA Micro i hsing | Regd. Office: 519, 5th Fioor, DLF Prime Tower, Ok industrial Area, Phase - 1, New Dahi - 110020
"™ Finance Private Ltd | Corporate Office: 7th Floor, Prius Heights, Sector 125, Nowda - 201303

Canara Bank Rural Self Employment Training Institute (CBRSETI) Hapur Invites Applications for the following
Post on Contract Bases. Candidates in the age group of 22 to 45 years are eligible to apply. Applicants should
have fluency in both spoken & written English language and local (Hindi) language, Applicants possessing
good communication skills are preferred. Eligible candidates should be called for written test, skill test and
interview. The eligibility conditions prescribed are as follows:-

DEMAND NOTICE
NOTICE UNDER SECTIOM 13 {2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002
NOTICE s herely piven that the folkowing barravarss who have availed from SATYA MICRO Housing Finance Private Limited [SMHFPL)

have failad to pay Equated Monthly Instalfments (EMIs) of their loan to SMHFPL and that their loan account has been classilied a5 Mon-

- " performing Asset as per the guidelings issued by Mational Housing Bank. The borrowan{s) have provided security of the immovable
ﬁlo NamPeogc 8 NP%s?f Salary Educational Abilty Computer Knowledge propertyfies 1o SMHFPL. the details of which are described hereim befow. The details of the loan and the amounts outstanding and
1. Office 01 20,000/- + Graduate in any of the| Proficiency in MS Office (word & excel) and payanle by 1ha horrdwer's 10 SMHFEPL 35 on data arg akso indicated narg hetow, The bar roawar|s) as wiall &5 the public n ganeral ara

Assistant Mobile Charge Recognized Internet. Fluency in both English & Local hereby informed that the undersigned being the Authorized Officer of SMHFPL, the secured creditor has initiated action against the

¥ CoCr;]\;%che University. skgﬂlﬂuﬁgfe%ggg Lsngm%lgzogaﬁggm% Iellowing borrowerns) under the provisions of tha Securitization and Reconstruction of Financial Assets and enforcement of Security

— Interest Act, 2002 (the SARFEAS] Act). If the following bormower]S) fail to repay the cutsianding dues indicated against their names

2. | Watchmang 01 M;éigogé'a:ge 7th Pass Should have experience n agriculture/ within 60 {Sixty) days of this notice, the undarsigned will exarcise any one or more of the powers conferred on the Sacured Creditor

Gardener + Conveyance g under sub-section (4) of Section 13 of SARFAESI Act, including power to taka possession of the propartyfies and sell the same. The

Charge public in general is advised not to deal with properiyfies described here balow.

Note-01. Willing candidates should send their Biodata (Including photocopy of all documents with| {fSF- | Mame of the Borrower|s}/ Demand Matlce | Description of secured assets(s)
latest Photograph) mentioned with the name of Post for which want to apply by registered post| ||M0.! Go-Barrower (s)/ Loan A/t No. / Branch Dale & Amount | (Immovable property/ies)

address to Director Canara Bank RSETI, Near DGS School Bachlota Road Babugarh, Hapur - i, | HLNLAPAGROODOGT 5 /Branch ; Agra 20-11-2024 | All that part and parcel of the

245201 on or before 26.12.2024.

02. Initial Appointment will be engaged as contract basis for 3 years and renewable for further
period depending on requirement and satisfactory services.

03. For more information you can contact on 9811233048.

Director

CAN FIN HOMES LTD

C_an Fin Hormes (8] C-18, Param Plaza, RDC Ghaziabad, 201001, Contact: 0120-4086097, 7625079135

o P o iy R

ghaziabad @canfinhomes.com, CIN: L85110KA1987PLC008699

Form No. INC-26
[Pursuant to Fukz 30 of the Companias
(incorporation) Rules, 2014]

Before the Central Governmant
(Regional Director,
Morthern Region, New Delhi)

In the matter of sub-section [4) of
Section 13 of the Companies Act, 2013
and clausa (a) of sub-rulal5) of rula 30
of the Companies (Incorporation) Rules,
2014

And

In the matier of Divyashree Company
Private Limited having its Registered
office at Link House, 3, Bahadur
Shah Zafar Marg, New Delhi-110002.

Applicant Company/Petilioner

Matice 1s hereby given to the General
Public thal the Applicant Company
proposes i make an appication o tha
Central Government under Section 13
of the Companies Act, 2013 seeking
confirmation of alterstion of tha
Memorandum of Association of tha
Company In terms of the Speclal
Resclulion passed at the Extracedinary
General Meeting of the Company held
on 8th December, 2024 1o anable tha
Company b change its registered offica
from Mational Capital Territory of
Delhl io the State of Haryana,

Arvy person whosa inlerest 15 likely 1o
be affected by the proposed change of
registered office of the Applicant
Company may deliver either on the
MCA-21 portal {www.mca.gowv.in) by
filing investor complaint form or cause
to be delivered or send by registered
post of hisher objections supported by
an affidawt stating the nature of hisher
interast and grounds of opposition 1o
the Regional Director, Northern
Region at the address, B-2 Wing,
2nd Floor, Pt. Deendayal Antyodaya
Bhawan, CGO Complex, Mew Delhi-
110003, within fourtean [ 14) days rom
the date of publication of this notica
with & copy 1o the Applicant Company
at its Registered office at the address
mantioned heralnabove,

For and on bahall of

Divyashres Company Private Limited

Sdi-

(Upendra Kumar Gupla)

Diraciar

Place: New Delh DiM: O0088GES
Date: 10ih December, 2024

Form Mo. INC-26
[Pursuant to Rule 30 of the Companies
tincarporation) Rules, 2014]

Before the Central Government
(Regional Director,
Morthern Region, New Delhi)

In: the matter of sub-section {4) of
Secton 13 of the Companies Act, 2013
and clause (a) of sub-rule{s) of rule 30
af the Companias (Incorparation) Rubes,
2014,

And

In the matter of Akhand Investments
Private Limited having its Registered
office at Nehru Housea, 4, Bahadur
Shah Lafar Marg, New Delhi-110002,

Applicant Company/Petibonar

MNotice is hersby given o the General
Public that the Applicant Company
proposes 1o make an application to the
Central Government under Section 13
of the Companies Acl, 2013 seeking
confirmation of alleration of the
Memorandum of Association of the
Company in terms of the Special
Resolution passed at the Extraondinary
Ganeral Meeting of the Company heild
art dth December, 2024 o enabla the
Company 1o changs iis registered office
from Mational Capital Territory of
Delhi to the State of Haryana

Any person whose interest s likely o
be affected by the proposed change of
registered office of the Applicant
Company may daliver either on the
MCA-21 portal (www.mca.gov.in) by
filireg Investor complaint form or cause
1o be deliverad or send by registered
post of his'har ohiections suppaorted by
an affidawit stateng the nalture of his'har
interest and grounds of apposition Lo
the Reglonal Director, Northern
Region at the address, B-2 Wing,
2nd Floor, Pt. Deendayal Antyodaya
Bhawan, CGO Complex, New Dalhi-
110003, within fourteen {14} days from
the date of publication of this notice
with a copy to the Applicant Company
al its Hegistered office at the addrass
meantionad hersinabove.

Forand an bahall of

Akband Investments Privale Limited

Sdi-

{Upendra Kumar Gupta)

Diractar

Place: Mew Delhi Din: Q0DBBGES
Date: 10th December, 2024

Souith West

Pinnacle

SOUTH WEST PINNACLE EXPLORATION LIMITED
Regd & Corp Office: Ground Floor, Plot No.15, Sector-44, Gurugram-122003
Phona: +31 124 4235400; CIN: L13203HR2006PLC0O49430
Email: investorsi@southwestpinnacle com; Website: www southwestpinnacie.com

NOTICE OF EXTRA-ORDINARY GENERAL MEETING AND INFORMATION
REGARDING BOOK CLOSURE, RECORD DATE & REMOTE E-VOTING

The notice is hareby given that:

1. The 01" Extra-ordinary General Meeting (EGM) of the company for the Finanaial year
2024-25 of the Mambers of M's South West Pinnacle Exploration Limited [“the
Comgany”} will be held on Thursday, 02 January, 2025 at 03:00 P.M, (IST) via Video
Conferencing(“VC") facility/Other Audio Visual Means{“0AVM") Only to transact
the Special Business, as sef forthin the Matice of EGM.,

2. Inaccordance with the General Cirodars issued by the Minisiry of Corporate Affairs
14/2020 dated April 8, 2020, 20/2020 dated May 05, 2020, 10/2022 dated 28"
December, 2022, 092023 dated 25" September, 2023 & & 092024 dated 19"
Sepdember, 2024 {collectively referred to as "MCA Circulars’) and the Securites and
Exchange Board of India (*SEBI Circular™) dated 12" May, 2020, SEBVHCO/CFDICFD-
PoD-2/P/CIRI2023/167 dated 7~ October, 2023 & & SEBUHOICFIDVCFD-PoD-2iPICIRY
20241133 dated October 03, 2024. Since the EGM is being conducted through
WCIOAYM, the Company has sanl the MNotice of the EGM along with the link to the on
Wednesday 117 December, 2024 through efsctronic maode only, to those Members
whose &-mad addresses are registerad with the company or Ragistrar and Share
TransferAgentDepositories.

3. Additionally, Notice along with the Explanatory Statement of the EGM is available on the
website of the Company al www.southweslpannacis com and also the websile of the
Mational Stock Exchange and Bombay Stock Exchange on which the shares of the
Company are lisied i.e waw nsendia.com and saany bseindia. com respectively. Acopy
of the same is also available on the website of National Securilies Depository Limiled
('NSDL") atwww avoting. nedl. com.

4. In Compliance with Secticn 0B of the Companies Act 2013 read with Fule 20 of
Companies (Management and Administration) Rules 2014 as amended from time o
time, Secretarial Standard-2 issued by the Institute of Companies Secretanes of Inda
on General Meeting and Raguiation 44 of the SEBI (Listing Obfigation and Disclosure
Requirements) Regulations, 2015, the Company i providing “remode e-voling” and "e-
woling” facility to Its Members before and during the EGM in respect of the Special
Business as sat forth in the Motica of EGM through electronic voting systam of National
Securibes Depository Limited (NSDL), Allthe members are informed that;
| Theinstrucbon for participating through VC/OAVM and process of remote e-voting]

befara orduring the EGM including the mannar in which Membars holding sharasin
physical form or who have nof registered their e-mail address can cast their vote
through e-voling, are provided as part of Nofice of the Extra-Ordinary Genaral
Megting.

i, Theremobe a-voiing shal commance on BMonday, Decamber 30, 2024 at 8:00 AMIEST.

jii.. Theremoie e-voding shall end on Wednesday, January 01, 2025 at 5:00 P 15T,

., The cut-off date for determining the eligibility to vote by elecironic means or at the
EGM s Thursday, December 26, 2024,

v, Any person, who acquees shares of the Company and becoma member of the
Company after dizpatch of the Motice of EGM and holding shares as of cut-off date
le. December 26, 2024, may obtain the logm ID and password by sending &
request al evoling@nsdl co.n.  However, If & person |5 already registersd with
MSDL fore-voling then exdsting user I and password can be usad for casting vole.
A person who s not 2 memberas on the Cut-off date should treat the Notice of EGIW|
for indormation purpase anly

vi. Members may note thal: a) the remaote e-valing module shall be disabled by NSDL
after the aforesasd date and time for voing and once the vobe on'a resclutionis cast
by the member, the member shall not be allowed 1o changs it subsequently; b the
facility of e-vating system shall also be made available durng the EGM; ¢} the
miembers who kave cast their vole by remote e-voling prior to the EGM may alzo
attend the EGM but shall not bie entitled to cast theirvole again in the EGM; andd) &
person whose name is recarded in the register of members or in the register of
benaficial owners maintained by the depositors as on the cut-off daie onky shall be
entitted to avail the facility of remote e-voling before/ during the EGM

vit, In case of any quenes, you may refer the Frequently Asked Questions "FACS") for
Shareholdars and a-wohing user manial for Skareholdar availabla at the Downloads
section of hitps:hwwwevobing.psdl.com of contact NSDL by email at

vill, Members who need assistance before or during the EGM, can contact NSDL on|
gvotingi@nsdl.coin [ 022 48867000 or confact company - at
invesiors@southwesipmnacks com

5. Further the board of Directors of the Comgany has apposted Mr, Knshna Kumar Singh
praprietar of Mis KKS and Associates, Cormpany Secratarias for serutinizing the remote
e-woting process as well as voling during the EGM in fair and Transparent Manner. The
result of remote e-voling and voting during the EGM shall be declared not later than 48
hours from the conclusion of the EGM. The declared resulls along with Scrulinizer's
Report.shall be place on the website of the Company al www.southwestpinnacke.com
and aiso the website of the National Stock Exchange and Bombay Stock Exchange on
which the shares of the Company are listed e wewwnsgindia.com and
Wi, beeindia.com

&, Detailz regarding Book Closure & Record Date
a. Pursuant io section 91 of the Act and Regulahon &2 of the SEBI Regulations, the]

Register of Members and the Share Transfer books of the Company will remam
closed from Friday, December 27, 2024 to Thursday, January 02, 2025 (both davs|
inclusive} and fixed Thursday, December 26, 2024 as 'Record Date" for the
purpose of EGM

b. For Permanent Registralion of E-mad for Demal shaseholders (as 100%
sharahoiding of company in demat form). It ie clarfied that for permanent
regisiration of e-mail address, ihe Members.are requested io register their e-mail|
address, in respect of demal holdings with the respective Deposilory Parlicipant
{OP) by following the procadure prascribed by the Depository Paricipant. For
Temporary Regisiration E-mail for Demat shareholders-The Members of the
Cormpany holding Equily Shares of the Company n Demat Form and who have nol
registerad their e-mail addresses may temporarily get their e-mail addresses
registered with Link Infime India Pvt Lid by clicking the link
hitps:liplweb linkintime.co inflormsregisubmission-of-farm-15g-15h html - and
follow the registration process as guided therein, The members ana raguestad [o
provide detzils such as Name, OPID, Client [0V PAN, mobée number-and e-mail id
and also upload the image of CML, PAN, Aadhar Card & Form ISR-1 in PDF or
JPEG format [upto 1 MB). On submission of the shareholders details an OTP willbe
raceived by the shareholder which needs 1o be entered in the link for verfication.

T. Members are requested to carefully read all the Notes set out in the Nofice of the EGM
and In parficular, mstructions for joining EGM, manner of casting vate through remats &-
wating or voding at the EGRM.

By order of the Board

SOUTHWEST PINNACLE EXPLORATION LIMITED
Sdl-

VIKAS JAIN

CHAIRMAN & MANAGING DIRECTOR

CHM- 00043217

Place: GURUGREAM
Date: December 11, 2024

DEMAND NOTICE
Under Section 13(2) of “The Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002, (No. of 2002)

To,
1. Mr. Vijay Singh Cheema S/o Mr. Ram Sawroop Singh (Borrower)
Plotout of KhetNo. 99, Khata No. 215, Surajpur, Dadri, Gautam Buddha Nagar, U.P. 201306.
2.Ms. Adesh W/o Mr. Vijay Singh (Co-Borrower)
Plot out of Khet No. 99, Khata No. 215, Surajpur, Dadri, Gautam Buddha Nagar, U.P. 201306.
3. Mr. Krishan Kumar Sirohi S/o Munna Singh (Guarantor)
Karim Nagar Banboi, Bulandshahr, Uttar Pradesh 203001.
No. 1 &2 have availed a housing loan from our branch against the security of mortgage of the following
asset/s belonging to No. 1 An amount of Rs. 22,15,338/- (Rs. Twenty Two Lakhs Fifteen Thousand
Three Hundred Thirty Eight Only) is due from you, to Can Fin Homes Ltd. as on 03.12.2024 together
with future interest at the contracted rate.

Details of the mortgaged asset
Plot out of Khet No. 99, Khata No. 215, Surajpur, Dadri, Gautam Buddha Nagar, Uttar Pradesh -
201306, Bounded on the East: Other Plot, West: 15 Feet wide Road, North: Other Plot, South:
OtherPlot.
Registered demand notice was sent to you under Section 13(2) of the SARFAESI Act, 2002, but the
same was returned unserved. The undersigned has, therefore, caused these Notices to be pasted on
the premises of the last known addresses of the said Borrower/s as per the said Act. Hence this paper
publication. As you have failed to adhere to the terms of the sanction, the account s classified as a Non
Performing Asset on 29.11.2024 as the NHB Guidelines. You are hereby called upon to pay the above
said amount with contracted rate of interest thereon from 03.12.2024 within 60 days from the date of
this notice, failing which the undersigned will be constrained to initiate action under SARFAESI Act to
enforce the aforesaid security. Further, the attention of borrowers / guarantors is invited to the
provisions of Sub-section (8) of Section 13 of the Act, in respect of time available to them to redeem the
secured assets.

Date: 11.12.2024 Place: Ghaziabad  Sd/- Authorized Officer, Can Fin Homes Ltd.

1. REKHA SINGH, 2. SHIV RATAN SINGH & property hearing Property

ADDY: JAGDAMBA INTER COLLEGE KE PASS TEDI BAGIYA AGRA UTTAR | 7 416,164/~ | Address:- Piot / House! Flat -
PRADESH INDIA 282006 situated at Plot Mo 71 Tedi
ADDZ: PLOT WG 71 TEDI BAGIYA TEHSIL ETMADPUR AGRS& LTTAR Bagiva Tehsil Efnadpur Apra
PRADESH 282006 Uttar Pradesh 282006

2. | HLNHFLJALDO01 403/ Branch . Jaunpur 29-11-2024 | Al that part and parcel of the
1. REKHA, 2, JITENDRA, 3. ANGURI, 4, KHUSHENDRAPAL & property bearing Property
ADD1: SALEMPUR RAIASTH DISTRICT BULANDSHAHAR P.O| 75,29,197/- | Address- Piot / House/ Flat =

BULANDSHAHAR UTTAR PRADESH INDIA 203205

ADDZ; SALEMPUR KAIASTH BULAMDSHAHAR P.O SIKANDRABAD
BULANDSHAHR UTTAR PRADESH INDIA 203206

ADD3: WILLAGE SALEMPUR KAYASTH SALEMPLUR KAYASTH
__| BULANDSHAHR UTTAR PRADESH 203202

Place: UTTAR PRADESH

Date: 12,12.2024

siteated ai Villape Salempor
Kayasth Salempur Kayasth
Bulandzhahr Utiar - Pradesh
203202

Sd/= Authorised Officer,
SATYA MICRO Housing Finance Private Limiled

Form No. 5
DEBTS RECOVERY TRIBUNAL, LUCKNOW
6001 University Road, Near Hanuman Setu Mandir Lucknow- 226 007
(Area of Jurisdiction - Part of Uttar Pradesh)
Summons for filing Reply & Appearance by Publication
0. A. No. 653/2023 Date : 04.12.2024

(Summons to Defendant Under Section 19(3), of the Recovery of Debts
due to Banks and Financial Institutions Act, 1993 read with Rules 12
and 13 of the Debts Recovery Tribunal (Procedure Rules, 1983)

UCO BANK e APplicant

Branch Office - Kaka Aam, Cpposite Vishal Clnema Bulandshahr (ULP.)
- 203001 [LCBALDDO332)
VERSUS

MR. BHARAT CHANDRA AGRAWAL & MRS. MEENU AGARWAL........Defendants

T,
1- MR. BHARAT CHANDRA AGARWAL
S/oMr, Maresh ChandraAganwal
Ffo MIG 666, Awas Vikas Colony,
0.0, Read, Bulandshahr (U P -203001
2" Address: House No. 798{new) Mear Kali Mata Mandr,
Devpaira - |, Pargana Baran, Disll. Bulandshahe (LLP.) -203001
Z- MR5. MEENU AGARWAL
WioMr, Bharat Chand Agrawal
Rl MIG 666, Awas Vikas Colony,
M Hoad, Bulandshahr {L.F.}-203001
27 Address: House Mo, T98{new ) Mear Kall Mata Mandir,
Dewvipura-l, Pargana Baran, Dis. Bulandshahr {LU_P.j-203001

In the above noted Application, you are required to file reply in Paper Book
form in Two sets alongwith documents and affidavits (if any), persanally or
through your duly authorized agent or legal practitioner in thiz Tribunat,
after sarving copy of the same on the Applicant or his counsel/duly
authorized agent after publication of the summons, and therealter to
appear before the Tribunal on 14/04/2025 at 10.30 A.M. failing which the
application shall ba heard and decided in your absencea.

Registrar,
Debts Recovery Tribunal , Lucknow

Chandausi Branch
2, Saket Colony, Munsif
Road, Chandausi-244412

INDIAN OVERSEAS BANK

CFM ASSET RECONSTRUCTION PRIVATE LIMITED (CFM-ARC)
REGISTERED OFFICE: A/3, 5th Floor, Safal Profitaire,

Near Prahlad Nagar Garden, Ahmedabad-380015.
CORPORATE OFFICE: 1st Floor, Wakefield House, Sprott Road,
Ballard Estate, Mumbai - 400038.

=N G

thaughihs repr-w co

FORM B
[See rule 7(1)]
FORM OF DEMAND NOTICE

[Under rule 7(1) of the Insolvency and Bankruptcy (Application to Adjudicating Authority for
Insolvency Resolution Process of Personal Guarantors to Corporate Debtors) Rules, 2019]
To
1) Pramod Gupta (Guarantor), B-189, Yojana Vihar East, Delhi — 110092, 2) Ashok Gupta
(Guarantor of Ajnara Realtech Pvt. Ltd.), B-189, Yojana Vihar East, Delhi - 110092,
2) Vinod Gupta (Guarantor of Ajnara Realtech Pvt. Ltd.), B-189, Yojana Vihar East, Delhi- 110092
From:
CFM Asset Reconstruction Private Limited, having its registered office at Block no. A/1003, West
Gate, Near YMCA CLUB, Sur No. 835/1+3, S. G. Highway, Makarba, Ahmedabad —380015And
Corporate office at WAKEFIELD HOUSE SPROTTROAD, Mumbai, Maharashtra, India, 400038
Subject: Demand notice in respect of unpaid debtin default due from 05-05-2023 under
Sir,
1. This letter is ademand notice of unpaid debt in default due from Ajnara Realtech Limited
2. Please find particulars of the unpaid debt in default below:

PARTICULARS OF DEBT

1. |Total outstanding debt

(including any interest or penalties) Rs. 1477973167/- as on 03.10.2024

2. |Amount of debt in default Rs. 1477973167/- as on 03.10.2024

05-05-2023 (date of issuance of demand notice u/s
13(2) of SARFAESI Act by CFM)

3. |Date when the debt was due

SYMBOLIC POSSESSION NOTICE (For Immovable property) (Rule 8(1))
Whessas the undersigned being the Avthorlsed Officer of the Indian Overseas Bank undar the Securitisation and Reconstruction
of Fimanclal Assets and Enforcemeant of Security Interest Act, 2002 and in exercse of powers conferred under section 13{12) read
with rule 3 of the Security Interest (Enforcement) Rodes, 2002 issued a demand notice dated as mentioned below, calling upan the
Borrowear | Mortgagar | Guarantar 1o repay the amount mentioned i the notice with further interest al contraciuad rates and rests,
chargesetc till date of realization within 60 days fram the date of receipt of tha sakd notices,

The borrower having falled fo repay the amount, nofice i hereby given to the borrower and the public i general that the
undersigned has taken possession of the property described hersin below In exercise of powers conferred on him'her under
section 134} of the said Acl read with rule 8 ofthe said nudes on date mention betow.

The Barrower in pariicular and the pubdic in general are harsby cautioned not fo deal with the property and any dealings with the
roparty will be subject io the charge of the Indian Overseas Bank, for an amount mentioned in the notice with interest therson al
contractual rates and rests as agreed. and other chargas. from the aforesaid date mantizned in the demand notice (8 daie of
payment 1ess rapayments, if any, made after issuance of Demand Matice. The dues payabla as on the date of laking possession a5
mentioned is payvable with further inberest al contractual rates and rests, charges atc, till date of payment
Thae Borrower™s and Morlgagors atbenbian b inviled 1o provisions of Subsackon (8) of the secton 13 of fhe A | in fespec] of fima
availabie (o them, o redaem he sepured assols
51| Name of Hmruwﬁr[ﬁlﬂgagﬂr Deseription of Proparty Date of . Date “.{ lmn-mfl s per
(No. & Guarantor with Address Demand Motice  |Possession| Possession Notice
1,|Mr. PREM SHANKAR  [All that part and parcel of the property in the| 21.08.2021  |0§,12.2024 Rs.

Slo Mr, JAGDISH, name of Mrs. Amiesh Wio Shri Prem Shankar|  goine s nar 7.51,608.87

Ganesh Colony , sitzated at Gate No 803,806 804,745 Mohalla Demand Notice a5 on

Chandausi, Distt kafthal Gate Chandausi,Distt Sambhad, Uttar 06.12.2024

Sambhal, Uttar Pradesh. Pin: 244412, within the registration| RS. 5,53,557.87 + further

Pradesh, Pin: 244412  [sub-distnet Chandausiand Districl Sambhal. | 8s on 21.08.2021 Imesast & othar

The tatal Area of the Land as per sake deed 51+ further Int, & charges
F0.77 sgmi bounded by: On the North by ouse|  olher charges
of Smi Tarawati, On the South by Plot O
Mankhay, On the Easi by Rasia 20 fit wide, On
; thie West by house of Smit Tarawati
2.|Mr. Shambhu Saran Sio [All that part and parcel of the property in the| 01.10.2024 |07 12.2024 Rs.
| Prem Raj, Mithamai name of Mrs: Mamla WO Shambhu Saran mm 13,85,107.08

Bishauli, Mithamai sileated at Gata Mo 383 Mohaila Maulagarh Demand Notica ds an

Plthamai, Disit Budaun, |Ambeypuram Colony, Chandausi, Disfl 07.12.2024

Uttar Pradesh, Pin: Sambhal, Uttar Pradesh, Pin: 244412, within| RS. 13,74,414.09 + further

202520 the repgistration sub-disticd Chandausi and| 8% on 01,10, 2024 Interest & othar

Dizirset Sarmbhal + further Int. & ﬂ'lﬁl'Q&E-
The tatal Area of the Land as per sale deed | other charges

4644 agmi bounded by:- On the Morh by plot

of 5h. Rajaav yadav, On the South by Hasla 12

. On tha Eastby plot Sl Reshamwatl, On the

| West by plot Sushesla
Date: 11.12.2024 Authorised Dfficer
"JYES BANK Regd. & Corporate Office: ez Bank House, Off Westem Express Highway, Santacruz East, Mumbai - 400055

CIN: LE5190MH2003FLE143249, E-mail: communicationsiEyesbank n, Website; www.yeshand in
POSSESSION NOTICE (Us. Rule 8 (1) - for immovable property)

The undersignad being the Authorized Oficer of YES Bank Lid. snder the provisions of the Securitisation and Reconstruction of
Financlals Assetls and Enforcement of Securty Interest Act, 2002 and in exercisa of powers conferred under Sec. 12012} read with
rude Bof the Security intersst (Enforcement) Hules, 2002 isswed demand notices calling upan the respective bomowers mantioned
harewnder fa repay the amounts mentionsd in the respective nofices Ls 13(2) of the said Act within a psricd of 60 days.

The respactive borrowers kaving falled o repay the said amounts, notice is hereby given fo the borrowers and pubfic in general
that the undersigned has faken Symbolic Possession of the properties described herein below in exercise of powers conferred
e me under Sec. 13(4) of the said A read with Bule B of the said Ruwles.

The respeciive bomowers in parbcular and public In general are hereby cautioned not to deal with the sakd properies and any
dealing with these proparties will b= subjsct to the charge of the YES Bank Ltd. for the respactive amount mentioned harain balow
abkang with intarest thareon af contracted rate,

Date of nodice
:‘; Name of Borrowor Umﬂpﬂ::;: Secured ”D’HTH:;WU“‘ e
PFassesslon
1.1 1. M= Chandan | Commercial Shop area measwring 40 Sgr ¥rd in Ward Mo, 05, Fs.
Lal Manahar M.C Lal dora Situated at heily Mandi Tehsil Pataudi and District| 2 11,79 446.70/-
Lal {Borrower) | Gurgaon Haryana, sale deed dated 30.01.2014 as document No. | Rupees Two
5 Mr. Manchar 3648 in favour of Ms, Darshana Devi. Boundaries: East: Magar| Crore Elaven i12-08-2024
Lal (Guarantor Palika Chauk, West Housa of Om Prakash, South; Shop of | Lakh Seventy- m

Heaera lal Ram kusnar, North: Shop of Om Prakash
Property Bearing Mo, 37 A, Ward No. & in M.C Lal Dora, area

Mina Thousand

& Mortgagor
GAgor Four Hundred

3. Mr. Manoj Measuring 128.41 Sqr Yrds Siuated at Haliya Mandi Tehsil| Fory Six and
Kumar Patodi district Gurgaon, Haryana-122503 sale deed- dated| paics Saventy
(Guarantor & [ 27.11.2013 as document no. 2820 In favor of Sh. Manchar Lal | oniy) due as on
Martgagor) Boundaries: East open plot, West, open Plot, South: Road, 00920124

4 Mis 5= Morth: Garg Dharmshala
réﬂ:;if;pna Property Bearing No. 37 B, Ward Mo, & in M.C Lal Dora, area
(Guarantor) Mea:f.-;.lriﬂg 106 Sqr Yrds Situated at Halya Mands Tehsil Patodi

¥ district Gurgaon, Haryana-122503 sale deed daled 29122015

3. Mis. Darshna as document no. 2754 in favor of Sh, Manaj Kumar. Boundaries:
Bansal East: Plotof Manaoj, West: Road, South: Plot, Morth: Piot
(Guarantord Property Bearing Mo 37 B, Ward MNo. & in M.C Lal Dora, area
Mortgagor) Measuring 173 Sgr Yrds SRualed al Haliva Mandi Tehsil Patodi

distnct Gurgaon, Hanyana-1.22503 sale deed dated 20122015 as
documant no. 2755 i favor of Sh. Manag) Kumar. Boundaries: East
Piot Manchar Lal, Wiest: Road, South; Plotof Manaj, Nonh: Plot

Piease note that under Section 13 (8) of the Act, in cage if the dues togetherwith all cosls, charges and expenses incuamed by LS ars
tendared at any time before the date of publication of the notice for public aection' Sale then Sale shall not be concheded and
sacured azsel shall notbe sold ortranstarred by us, and mo furthar step shall betaken by us fortransfer or sale of that secured assel

Place: Gurgaon Haryana Sdi- Authorized Officer -
Date: 09-12-2024 Yes Bank Ltd.

04-07-2023 (Post 60 days completion of issuance
of demand notice u/s 13(2) of SARFAESI notice
without any repayment of dues by the Borrower)

4. |Date when the default occurred

5. [Nature of the debt Term Loan Facility

6. |Secured debt including particulars of security |\p

held, the date of its creation, its estimated (no security was executed by any Personal
value as per the creditor (as applicable), and Guarantor)

details of securities

7. |Unsecured debt (as applicable) NIL

Public Notice For E-Auction Cum Sale (Appendix - IV A) (Rule 8(6))

Sale of Inmovable property mortgaged to IIFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.) (IIFL-HFL) Corporate
Office at Plot N0.98,Udyog Vihar, Phase-IV,Gurgaon-122015.(Haryana) and Branch Office at:- " 30/30E, Upper Ground Floor, Shivaji Marg, New
Delhi - 110015 "under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter "Act").
Whereas the Auhorized Officer ("AQ") of IIFL-HFL had taken the possession of the following property/ies pursuant to the notice issued U/S 13(2) of
the Act in the following loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS BASIS, AS IS WHAT IS BASIS AND WITH-
OUT RECOURSE BASIS" for realization of IIFL-HFL's dues, The Sale will be done by the undersigned through e-auction platform provided at the
website: www.iiflonehome.com

8. |Details of retention of title arrangements (if
any) in respect of goods to which the debt N.A.
refers (attach a copy)

9. |Particulars of an order of a court, tribunal or  |NCLT order for admission of Ajnara Realtech Ltd.
arbitral panel adjudicating on the default, if any|dated 15.04.2024. NCLAT order for stay on CIRP
(attach a copy of the order) of Ajnara Realtech Ltd. dated 03.05.2024

10.|Record of default with the information utility, if
any (attach a copy)

11.| Details of succession certificate, or probate of
a WILL, or letter of administration, or court N.A.
decree (as may be applicable), under the
Indian Succession Act, 1925 (10 of 1925)
(attach a copy)

12.|Provision of law, contract or other document  |Copy of letter of Continuing Guarantee dated
under which debt has become due (attach a copy) |13.07.2017 and 25.09.2018.

Copy of CIBIL

Borrower(s) / Co- Demand Notice Description of the Inmovable Date of Physical Reserve Price
Borrower(s) / Guarantor(s))  Date and Amount property/ Secured Asset Possession
a2 | Sotand Foar - Wihout—— o224 __| - Re 30480000
1. Mr. Ji K . . . ' : : upees Thirty Six
9 rM‘::elnne::'S D:\r/? . RT: OﬁZ,?&gOJ;kr(]RFuifptees Roof/Terrace Rights , Towards Front Side ,| Total Outstanding As | %) oui'e o Fignt
- s y WO Y| Out Of Built Up Property Bearing Plot No 34| On Date 05-Dec-2024 Thousand Only)
Thousand Five Hundred | "6t of Khasra No 338 , Situated In The| ~ Rs. 46,22,021/- Eamest Money
o N and One Only) Area of Village Binda Pur , Delhi State Delhi| (Rupees Forty Six Lakh | Deposit (EMD)
(Prospect No Bid Increase Amount |, Colony Known As Block U , Uttam Nagar ,| Tyentv Two Thousand | Rs. 3,64,800/- (Rupees
. . Yy IWO [housan )0, )
IL10151356) Rs.40,000/- Delhi ,110059. Area Admeasuring (In Sg. and Twenty One Only) Three Lakh Sixty Four
(Rupees Forty Thousand |Ft.): Property Type: Land_Area Property y y Thousand Eight
Only) Area: 810.00 Hundred Only)
Date of Inspection of property EMD Last Date Date/ Time of E-Auction

24-Dec-2024 1100 hrs -1400 hrs. 27-Dec-2024 till 5 pm. 31-Dec-2024 1100 hrs-1300 hrs.

13.|A statement of bank account where deposits
are made or credits received normally by the
creditor in respect of the debt of the corporate
debtor, from the date on which the debt was
incurred

Statement of Account

Mode of Payment :- EMD payments are to be made vide online mode only. To make payments you have tovisit https://www.iiflonehome.com
and pay through link available for the property/ Secured Asset only. Note: Payment link for each property/ Secured Asset is different. Ensure
you are using link of the property/ Secured Asset you intend to buy vide public auction.

For Balance Payment - Login https://www.iiflonehome.com >My Bid >Pay Balance Amount.

“"IMPORTANT"™

Whilst care is taken prior to acceptance of advertising
Copry, it IS5 Nnot possibla o varly s comtants. Tha indian
Express (P) Limited cannot ba held responsible for such
contanta, Nnor for any loas or damage incurmad as a
raaul of tronsactons Wwith companian, nesEscocimtions or
inciviiciuals achvartisling i S newspapers or Pulblications
We therefore recommend that readers make
nNecessary inguiries before sending any monies or
antaering iNnto any agreamanits with advartisars or
oiherwise TG O an advartisamaeant in Sl TSR

1. Copy of order dated 15.04.2024 passed by Hon'ble
NCLT order for admission of Ajnara Realtech Ltd.

2. Copy of order dated 03.05.2024 passed by Hon'ble
NCLT for stay on CIRP of Ajnara Realtech Ltd.

3. Copy of letter of continuing guarantee dated
17.07.2017

4. Term Loan Agreement dated 17.07.2017.

5. Copy of letter of continuing guarantee dated
25.09.2018.

6. Copy of term Loan Agreement dated 25.09.2018.
7. Copy of certified statement of accounts
maintained by the Original Lender.

8. Copy of Assignment Agreement dated 25.11.2022
executed between Indusind Bank & CFM Asset
Reconstruction Pvt. Ltd.

14 |List of documents attached to this notice in
order to prove the existence of debt and the
amount in default

3. If you believe that the debt has been repaid before the receipt of this notice, please demonstrate such
repayment by sending to us, within fourteen days of receipt of this notice, the following: (a) an attested
copy of the record of electronic transfer of the unpaid amount from the bank account of the guarantor; or
(b) evidence of encashment of cheque for the unpaid amount issued by the guarantor; or (c) an attested
copy of any record that CFM Asset Reconstruction PvtLtd has received the payment.

4. The undersigned request you to unconditionally pay the unpaid debt in default in full within fourteen
days from the receipt of this letter failing which insolvency resolution process, under the Code, shall be
initiated against you.

TERMS AND CONDITIONS:-

1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://lwww. iiflonehome.com well in
advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with the
payment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last 5
minutes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and
the balance 75% of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be
in the prescribed mode of payment.

4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges,
land and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

5. The purchaser has to pay TDS application to the transaction/payment of sale amount and submit the TDS certificate with IIFL HFL.

6. Bidders are advised to go through the website https: /lwww.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for detailed
terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.

7. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:-

care@iiflonehome.com, Support Helpline Numbers:@1800 2672 499.

8. For any query related to Property details, Inspection of Property and Online bid etc. call lIFL HFL toll free no. 1800 2672 499 from 09:30
hrs to 18:00 hrs between Monday to Friday or write to email:- care@iiflonehome.com

9. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physi-
cal possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.

10.Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.

11.In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled
and the amount already paid will be forfeited (including EMD) and the property will be again put to sale.

12.A0 reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any
dispute in tender/Auction, the decision of AO of IIFL-HFL will be final.

Date: 12.12.2024 Sd/- Authorized Officer

15 DAYS SALE NOTICE UNDER THE RULE 9 SUB RULE (1) OF SARFAESI ACT, 2002
The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

Place: Delhi CFM Asset Reconstruction Private Limited,

Place:-Delhi Date:12-12-2024 Sd/- Authorised Officer, IIFL Home Finance Limited.

whalsoewver

financialexp.epaprin ®® ©

New Delhi
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